BEFORE THE ADJUDICATING AUTHORITY
(NATIONAL COMPANY LAW TRIBUNAL)
AHMEDABAD BENCH
AHMEDABAD

IA 269 of 2018 in
C.P. (I.B) No. 191/9/NCLT/AHM/2018

Coram: Hon’ble Ms. MANORAMA KUMARI, MEMBER JUDICIAL

Name of the Company: Essar Oil and Gas Exploration & Production Ltd

V/s. .
National Oil Well Maintenance Company & Anr

Section of the Companies Act:

Section 9 of the Insolvency and Bankruptcy Code
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ORDER

Advocate Mr. Shriraj Khambete on behalf of M/s. Nanavati & Asso. is present for the
applicant. Advocate Ms. Parini Shah is present for the Respondent.

The instant matter is wrongly listed,On perusal of the record

, 1t 1s found that vide order

Dated this the 17th day of September, 2018




